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Title: Demanded clarification regarding situation arose due to the arrest of a student by IB Officer in the Aligarh
Muslim University, Aligarh.
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MR. DEPUTY-SPEAKER: You have to address here, not there.
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MR. DEPUTY-SPEAKER: You have to address me, not Shri Madan Lal Khurana.
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MR. DEPUTY-SPEAKER: What do you want the Central Government to do?
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MR. DEPUTY-SPEAKER: What do you want the Central Government to do in this matter?
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MR. DEPUTY-SPEAKER: You are inviting trouble. | asked you what you want from the Central Government. You
did not reply and you are getting their reaction.
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